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ORDER

New 1A-5251/2020

Resolution Professional along with counsel is present. The Counsel for
the Suspended Board of Directors is present. During the course of hearing, it
has been brought to our notice by the counsel for the suspended Board of
directors that some of the information has already been provided to the
Resolution Professional. It is further submitted by the counsel that the
Resolution Professional may send fresh communication giving details of the
documents/information required to be provided.

It appears from the preliminary submissions made by the counsel for the

suspended board that the board wants the Resolution Professional to maintain
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the confidentially with regard to the business activities of the CD for smooth
completion of the CIR Process. To the said extent the Suspended Board of
Directors will indicate to the Resolution professional the area of the business
activities or the information relating to the business of the CD, with regard to
which confidentiality needs to be maintained without prejudice to successful
completion of the CIR Process of the CD.

It is made clear that at the time of handing over the further
documents/information to the RP an \inventory shall be prepared by the
Suspended Board of Directors and the Resolution Professional at the time of
receiving the documents/information shall counter sign the inventory after
verification.

List the matter on 12.02.2021.
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New 1A-5634/2020
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...FINANCIAL CREDITOR

...CORPORATE DEBTOR

Order delivered on 29.01.2021

Matter called. No representation. Matter stands adjourned.

List the matter on 12.02.2021.
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